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[ Shri A. G.   Kulkarni. ] 
ask the concerned Minister to rush aid to 
Maharashtra      Government. Planning 
Commission should immediately initiate 
a process by which aid can be given to 
Maharashtra State to enable them to ward 
of the famine which is prevailing in the 
State of Maharashtra. The Maha 
rashtra Government has already 
announced that famine conditions exist 
there. It      is      only      the      Central 
Government which is conservative. This is a \ery 
important problem because the famine conditions 
create panic among the people particularly in three 
parts of Maharashtra State. 

MR.   DEPUTY CHAIRMAN   :    I   am 
aware of the famine conditions caused by the 
drought in Maharashtra. I hope the Government 
will take due note of the views expressed here by 
Shri Kulkarni. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF   
SHIPPING     AND     TRANSPORT/ 

 
(SHRI OM MEHTA) : I will bring it to the notice 
of the Government. After all it is a human 
problem. 

MR. DEPUTY CHAIRMAN : The House 
stands adjourned till half past two. 

The House then adjourned for lunch 
at twenty-eight minutes past one of the 
clock. 

The House reassembled after lunch at half past 
two of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 
THE   APPROPRIATION   (NO. 2) BILL 1971 

MR. DEPUTY CHAIRMAN : Yes, Mr. 
Ganesh. 

THE MINISTER OF STATE IN   THE    
MINISTRY    OF    FINANCE/ 

 '(SHRI K. R. 
GANESH)  : Sir. I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out of 
the Consolidated Fund of India for the services 
of the financial year 1971-72, as passed by the 
Lol< Sabha,   be   taken   into   consideration." 

Sir, this Bill to provides fo- withdrawal from the 
Cunsolidated Fund of India of the amounts required 
to meet the expenditure charged on the Fund and 
the grants voted by the Lok Sabha. The figures in 
the Bill arc based on the provisions shown in the 
Demands for Grants and are inclusive of the sums 
voted on | 'Account' and provided for in the Appro-j 
priation (Vote on Account) Act, 1971. j for 
expenditure from April to July 1971. The figures in 
the Bill represent the gross amounts of withdrawals 
to be made from the Consolidated Fund of India 
and do not take into account. The receipts or 
adjustments in reduction of expenditure. The net 
amounts are shown in the Budget statement. A 
reconciliation of the gross and net figures has been 
shown in Annexure I in the Explanatory 
Memorandum, Part II. 

Excluding the payments of States' share of 
Union Excise duties and repayment of Public 
Debt, which are notionally shown as expenditure 
"charged" on the Consolidated Fund of India, 
disbursements to be made from the Fund amount 
to Rs. 6,698 crores. Of this, Rs. 1,984 crores 
represent provision for Plan expenditure— 
comprising Rs. 1,199 crores for outlay under the 
Central Plan, Rs. 700 crores for Central 
assistance to the States for their Plan schemes and 
Rs. 85 crores for the Union Territories' Plan 
schemes. The Railway Budget, as passed by the 
Parliament,  has   separately   provided   for 
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Rs. 151 crores for the Railway Pan. Further, 
the public sector undertakings, including the 
Railways and the Posts and Telegraphs, will 
spend Rs. 233 crores out of their own 
resources. Thus, a total amount of Rs. 2,368 
crores will be spent on the Plan in the 
current year. 

Non-pian-gross provisions amount to Rs. 
4,714 crores—Rs. 1,329 crores for Defence, 
Rs. 369 crores for the Posts & Telegraphs 
and the balance of Rs. 3,016 crores for Civil 
Expenditure—Rs. 2,130 crores on Revenue 
Account and Rs. 886 crores on  Capital  
outlay. 

Non-Plan Civil Expenditure on Revenue 
Account provides for Rs. 649 crores for 
interest charges; Rs. 424 crores for grants to 
the States and Union Territory Govern-
ments, including Rs. 75 crores for crash 
pogramme for the rural employment and for 
the educated unemployed; Rs. 405 crores 
for developmental expenditure, mostly for 
continuing schemes and maintenance, and 
Rs. 50 crores for export promotion. Other 
provisions are spread over a large number of 
heads representing administrative and tax 
collection charges, Currency and Mint 
expenditure, food and other subsidies and 
other miscellaneous expenditure. 

As the hon. Members are aware, a pro-
vision of Rs. 60 crores was earlier made on 
an ad hoc basis for relief of evacuees from 
East Bengal. This, provision, 1 might add, 
has now proved to be inadequate for nearly 
seven million persons who have already 
crossed over to our country. We are 
assessing the requirements on this account 
in the light of the latest position. 

On the Capital side, the non-Plan pro-
visions of Rs. 886 crores comprise Rs. 432 
crores for Loans and Advances to States 
and Union Territories including special   
non-Plan   assistance   to States for 

mssting iniv.apable gaps in resources, 
assistance for natural calamities, short-term 
loans for purchase of fertilisers, etc., and 
loans out of small savings collections; Rs. 
166 crores are for schemes of Government 
Trading, wholly off set by recoveries, Rs. 62 
crores for making loans and advances to 
other countries. Rs. 5, crores for Border 
Roads and the rest being spread over a 
number of heads. 

As stated earlier, the Bill also provides for 
withdrawals of sums required for payment 
of States' share of Union Excise Duties 
amounting to Rs. 423 crores and repayment 
of Debt amounting to Rs. 332 crores on 
account of the market loan that matured this 
year, and Rs. 216 crores for repayment of 
foreign loans. The provision for 'Repayment 
of Debt' also includes an amount of Rs. 
10,000 crores to cover the entries in 
accounts relating to Treasury Bills which are 
notionaliy shown in the accounts as repaid 
and simu'-taneously reinvested unless they 
are discharged within a period of 91 days. 

Other details of the disbursements have 
been given in the Budget documents circu-
lated to the hon. Members. The House had 
an opportunity of a general discussion on 
the Budget. 1 do not, therefore, propose to 
take the time of the House in ex. plaining 
further the provisions include ' in the Bill. 

Sir, I move. 
The question wax proposed. 

MR.   DEPUTY   CHAIRMAN    :    Mr. 
T. N. Singh. 

SHRI T. N. SINGH (Uttar Pradesh) : Mr. 
Deputy Chairman, Sir, I beg to draw your 
attention to clause 2 of the Appropriation 
Bill which states that as large a sum as Rs. 
seventeen thousand, six hundred and seventy-
four crores and eleven thousand rupees be 
provided towards "defraying the several 
charges which will come in 
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[Shri T. N. Singh.] course of payment 
during the financial year 1971-72 in respect 
of the services specified in column 2 of the 
Schedule." And this sum has been voted by 
the Lok Sabha. Now the Bill is under our 
consideration. 

Sir, the Finance Minister, while making 
his budget speech, placed four objectives 
before us on behalf of the Government. He 
thought that without the achievement of 
those four objectives, the expenditure 
budgeted for would not serve its purpose. 
The first objective was that every attempt 
had to be made for cost reduction, parti-
cularly in the public sector undertakings. His 
second point was to provide more job 
opportunities, without which, he thought, 
social justice was not possible — both in 
urban and rural areas. The third point that he 
stressed was that there was an urgent need 
for ensuring price stability in the country. 
Prices have been unstable over a long 
period. And he was worried about it. The 
fourth point that he suggested—or advocated 
rather—'was that every effort must be 
made—and the budget, he claims, does 
provide—for reduction of disparities 
between, individuals'—not only between 
individuals but also between regions. 
Regional disparities have also to be 
removed. These are_ the four objectives 
which he set before himself while outlining 
the budget proposals for 1971-72. 

Taking them point by point, let us see 
how far all the sums that are now voted for 
in the Appropriation Bill are going to afi'ect 
the position in regard to these four ob-
jectives. Take the public sector first. Rightly 
the Finance Minister laid great emphasis on 
the public sector. Now public sector 
management is nothing but satisfactory. On 
that point there can hardly be any 
disagreement. We have in public sector 
undertakings alone invested about Rs. 3,000 
crores leaving aside investments in irrigation, 
dams and  such other  projects. 

The industrial units are not giving any return 
to us. I could have understood if from the 
very beginning we had said that we do not 
care for returns, we are having public sector 
enterprise only for the sake of it. But we 
started by saying that they will have to be as 
efficient as any private sector undertaking, 
that they will have to give profits and they 
will have to run on profits. This was the 
policy. What they are today ? There is 
another objective which we had in mind, 
namely, the public sector will help in 
establishing a socialist society, that the public 
sector will have commanding heights of the 
economy under its control and therefore it 
will result in ushering in a socialist society. 
The point is, are all these objectives going to 
be achieved ? 

To-day the public sector managements 
and a*dministrations have, I am sorry to say, 
become a happy hunting-ground for luxury-
loving higher echelons of our bureaucracy. 
The manner in which the services are 
dominating the public sector to-day is 
something very regrettable. 1 have had 
occasion to have first hand experience of 
administration of public sector units and I do 
not wish to run down our administration as 
such. But 1 do feel that the public sector 
undertakings are being run as if they are the 
private properties of the bureaucracy. That is 
what is very unfortunate. 1 have been 
recently to some of the projects like Bhilai. 
You will excuse me if I cannot help being 
somewhat old-fashioned. I, as minister, 
resisted and my predecessors resisted the 
establishment of any liquor shops in the 
Bhilai township. If people wanted to drink, 
they could go 2 or 3 miles away from Bhilai 
and have it in Drug. We did not want liquor 
shops inside Bhilai. What has been done in 
these 3 or 4 years ? In one of the sectors very 
near the cinema house they have established a 
liquor shop. There was so much of noisiness 
there and disharmony for the 
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people living there that ultimately that shop 
had to be shifted from that area because it 
was in one of the inhabited quarters of the 
people. I deliberately said that we have a 
luxury-loving bureaucracy to-day because of 
the very manner in which they live. They 
live like the Princes. They have cars at their 
disposal, they only move in high society. 
They are out of touch with the labourers. 
The real problem of labour unrest that we 
face in the public sector is because the 
management is far away from the general 
mass of employees. They do not understand 
their minds, or their problems or difficulties. 
If a machine goes out of order. I have yet to 
see some of these highly paid officers going 
on duty at night. It is only the poor worker 
who is expected to slave at night. A big 
officer must be lying cosily at home at 
night. That is the position. Will the Minister 
take care to find out whether on any single 
occasion the present General Manager has 
visited the factory at night—I mean after 12 
mid night, not at 7 p. M. any day in all these 
3 or 4 years the Bhilai Steel Plant where the 
workers are working between 12 and 4 at 
night ? 

I had given orders to the previous 
General Manager to visit the factory at night 
and he used to do it, and the labour relations 
in Bhilai were then much better than 
anywhere else. That was one General 
Manager who followed the instructions. 
Now what I am saying is, the public sector 
undertakings on whose efficiency and 
improvement the Finance Minister is 
banking are not going to improve at all. The 
Budget proposals give no indication of any 
steps being taken in the right direction for 
the purpose. 

The second point that he made was crea-
tion of jobs. I need not try to give figures 
about the increasing pressure of unemploy-
ment. You can well imagine the plight of 
our educated young men, sons of pea- 

sants and farmers, residents of villages, sons 
of agricultural labourers. They are literally 
being asked by their parents to get out of the 
houses and go and find out jobs in the cities. 
And they do come in large numbers. As a 
public man I have had occasion to see many 
of these young men knocking at our doors. 
Only three days ago or four days ago, an 
educated young man came. He was 
desperate; he was educated in science and he 
was not getting a job. A week or ten days 
ago about three or four engineers, young 
engineers, First Division engineers—they 
were not nincompoops—came to me. They 
have been searching for jobs for the last 
three years. This is the position. And what is 
the intention of the Finance Minister and the 
Government ? They have provided 
something like Rs. 75 crores for relieving 
un-employment among the educated classes, 
for providing jobs for them in the urban 
areas, for those who are leaving the villages 
in search of jobs. 

Here I may tell you that when the Third 
Plean was prepared I was fully conscious of 
its shortcomings in regard to employment but 
when it was being signed, I make bold to say. 
I raised an objection that ] would not sign the 
Plan unless some provision was made for 
relieving the growing unemployment. There 
has been a backlog of 7 million, not to speak 
of those who were already unemployed; that 
is, 7 millions have been added to the strength 
of the unemployed during the course of the 
Second Plan. So I suggested that something 
should be provided for this purpose. Hastily a 
provision was agreed to despite the 
opposition of the financial theorists. [ This 
was of the order of Rs. 150 crores earmarked 
for relieving unemployment through rural 
employment programmes etc. Subsequently 
we asked the Ministry time and again how 
they were going to utilise this amount. They 
had discussions on what they will do with 
this and it took 



 

them two years to put up proposals. Here we 
are virtually in the middle of the financial 
year; rather four months are gone and we 
have now provided about Rs. 75 crores. I 
just want to know this. We will certainly 
support the provision, small, though it may 
be. Can the Minister candidly and honestly 
say that he has got any concrete proposals to 
spend this money? He has not, I dare say. 
This is how we make provisions. 

A provision of Rs. 150 crores was made at 
the last minute because somebody refused to 
sign the Plan. No attempt was made to 
prepare any concrete proposals for the 
purpose. Similarly about five months will 
pass from now, I tell you. The States will 
take a month to make a hurried review and 
put forward concrete proposals. It will take 
you one month to communicate to them 
indicating what their quota is. This is what 
will happen. Then, by that time all the 
moneys will lapse. Therefore, in order to 
show something you will spend 
indiscriminately and that will cause inflation, 
price rise, graft, dishonesty and all these 
things. 1 can say that as far as I know no 
proposals have emanated from UP so far. It 
takes time to make plans and programmes 
district-wise and tehsil-wise. It is not so 
easy. In the case of the rural works 
programme, it takes time. If a road has to be 
constructed, it will have to be-mapped out. 
How it has to be built, where it has to be 
built, what is the road to be selected, all 
these have to be considered. So, it takes 
time. These ad hoc proposals and ad hoc 
measures are not going to take us anywhere. 
We must have definite and concrete pro-
posals tegarding what we are going to do. I 
can say that the bureaucracy, the adminis-
tration and the Ministers have no clear idea 
as to what they intend to do. They have all 
become politicians. I can understand 
Ministers being politicians and playing to 
the gallery.   The bureaucracy and 

administration have to implement the 
programmes. They will have to say frankly 
that these are the proposals. Let them not 
always say Yes. They say; 'Yes, Sir' and 
things are never done. 

SHRI MAHAVIR TYAGI (Uttar 
Pradesh): How are they making Parliament 
agree to these proposals without details? 

SHRI T. N. SINGH : It is assumed that 
when a Budget proposal is made it has had a 
detailed scrutiny. I do not know whether 
anybody in the Lok Sabha put this question. 
Here we can simply ask the question, but 
we cannot say that we cannot pass it. It is all 
ad hoc provision according to me. 

Now, the third objective which the 
Minister of Finance stated is the prevention 
of price-rise. What has been our record so 
far ? The record has been that in the last 
decade and a half prices have gone up by 
200 to 250 per cent. It has more than 
doubled in a decade and a half. In the last 
three or four years prices have been 
galloping anywhere between 7 per cent and 
ten per cent per year. This is the position, 
and why ? The Finance Minister says that 
there has been deficit financing. I think he 
will agree with me that as compared to 
moneys invested, there has not been 
corresponding production. Our monetary 
and fiscal policies have probably also led to 
price increase trends. There are many 
factors. T think somewhere they have gone 
wrong, in our planning, in our development 
programmes. What is the position today. We 
are in great difficulties. If we curtail our 
expenditure in order to reduce deficit 
financing the economy slows down with 
further bad results. If we do not, then there 
are large deficits. We have reached the 
saturation point in direct taxation. It appears 
from the Finance  Minister's very,  very 
dras'ie 
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taxation proposals that we have    reached 
the limit of direct taxation almost and that 
we have to depend    hence forward more 
and  more  on  indirect  taxation,  such  as 
excise  duties and customs duties.   Now, 
all these create pressures on prices.   These 
fiscal policies are bound to lead to higher 
price trends.   And it happens that illegi-
timate rise in prices occurs with    the sanc-
tion of the Government.    Now you have 
increased the duty on petrol  by 15 per cent 
or 20 per cent or something like that, if I 
am not wrong.   But what about the rise in   
taxi  fare?     it  has  been  20  paise  per 
rupee sanctioned by the authorities.   Now, 
what is the expenditure which goes towards 
running a taxi?   There is the capital cost, 
the depreciation, on the capital cost, the 
interest  charge   and   other   things,   
diesel and  other  lubricants,  spare  parts,     
etc. Ard to give increased rates exactly in 
the proportion of the    rise is hardly 
feasible. But this is what has been agreed 
to.    And there are several cases in which 
the Finance Minister  has  tried  to  round  
off;  certain duties have been at Rs. 10.6.    
I will round it off at 11, not at 10.   Who 
will pay the consumer ?   We talk of 
existence of disparity, we talk of poverty.   
But you have been cruel to  the  consumers.   
I do not mind well-to-do consumers. But I 
do mind the  poor  people.   You  have  
been  cruel to the poorer, the lowliest  
among us. That is what you have been 
doing.   I say that with all the authority and 
experience that 1 have. 

Then he has talked of reduction of dis-
parities. There has been no other word so 
misused as socialism or reduction of 
disparities or creation of an egalitarian 
society. Sir, I was born in a comparatively 
poor family. My friends have been mostly 
poor people. My childhood friend, the late 
Shri Lai Bahadur Shastri, was a very poor 
man. I know what poverty is, f know what 
one feels when one sees before one's eyes 
the rich people flaunting 

their wealth.   I know  the pain of it,  I know 
the hatred that arises in my mind. I know it, J 
realise it.   But what have 3 P. M. we been 
doing? Have we not encouraged high living? 
Gandhiji talked of simplicity not because he 
was trying to teach us   any   particular   
vedantic   philosophy. He talked of simplicity 
because he wanted the leaders to come closer 
to people, to understand  their  way   of life.    
But  what do we do here in Parliament ?   
How do we live 1   I have been watching 
since 1949 what a Member of Parliament 
does   after getting elected to Parliament.   
The    first thing that a Member does and is 
encouraged to do by the powers that be is that 
instead of an old fashioned dhoti and kurta, 
he is told to change over to a bush-shirt and a 
pant.   This is the first thing that happens.   Tn  
our  own  place  we live  in smaller houses, 
mud houses.    Many of us have been elected 
living in  mud houses, and when  we come  
here we want  only highly  first  class,  
furnished  houses,  and that too at very cheap 
rate.   This is the way of life we have been 
taught.   We have gone far, far away from the 
teachings of our great leader, Gandhiji.   We 
have abandoned   simplicity.   We   have   
abandoned everything  that  will  make   us  
appear  as if we are neighbours of poor.   That 
should not    happen.    Political  leaders   
must    be also  leaders in fashion, if not that 
fashion, at least khadi fashion.   Therefore, all 
this talk of removal   of  disparity, I treat  
with a  certain amount  of scepticism.   Let  
us see as to what we have been doing all 
these years. 

There are two very significant decisions 
which we took soon after independence. In 
1948 we passed the Industrial Policy 
Resolution. In 1951 we began planning in 
India. These were some of our very 
important measures which we took to create 
a socialist State. Not satisfied with the 1948 
Resolution, which 1 admit was incomplete, 
inappropriate in man*' respects, we 
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[Shri T. N. Singh.) modified it in 1956 
and introduced what was called a licensing 
system to see that there is prevention of 
concentration of economic power, that there 
is egaliterian society built up by the process, 
that the public sector dominates our 
economy, and thus leads to an egalitarian 
socialist society. Take it from me, and 
history I am sure is going to confirm it, that 
the public sector that we have in our country 
is nothing but State capitalism. It is not 
going to give us real socialism, I daresay, J 
sometimes feel pained when many of our 
friends get enthusiastic about our public 
sector. Not all the nationalisation of 
commercial banks is going to take us I to 
socialism. I tell you even this nationalisation 
of commercial banks will help the capitalists. 
If I am not mistaken, after j five years you 
will find that, yes, there have been symbolic 
benefits to the small man, small 
agriculturists. Somebody from here would 
have gone and done any opening ceremony 
on the occasion of loan-giving to 
agriculturists, etc. 

SHRI BHUPESH GUPTA (West 
Bengal): Even that is not being done. 

SHRI T. N. SINGH: That may be done. 
I would recommend on your behalf that 
the  Minister may make up  that  lacuna. 

SHRI BHUPESH GUPTA: They are 
giving loans to Mr. Naik's rich  farmers. 

SHRI T.N. SINGH: I am coming to that. 
The nationalisation of these commercial 
banks, I predict, is going to help the 
capitalists more than anything else. Once 
when I was in the Planning Commission as 
a Member, I was hauled up. The executive, 
the Ministers were all in favour of the rapid   
Industrial  growth. 

SHRI BHUPESH GUPTA : Mr. Singh, 
you have been in the Planning Commis-
sion. Now it is called Yojana Bhavan. Will 
you suggest making it a tourist attraction 
by making it a temple of bankruptcy? 

SHRI T. N. SINGH : Please do not disturb 
me. I request you; please do not disturb me. 
Now, as I was saying, I was hauled up. The 
representatives of big Business the 
Chairman and Secretary, of the Federation 
of Chambers of Commerce were there with 
the Minister; our Planning Commission 
Deputy Chairman was there; the Minister of 
Finance was there; and I was   asked  to 
explain  why licences. . . 

SHRI BHUPESH GUPTA   : Now you 
understand why 1 wanted Mr. Singh to 
come here ? These stories we could have 
never heard here if he had remained in U.P. 
That is why 1 was always trying to get him 
ousted from there. 

SHRI T. N. SINGH : Please, please, I beg 
of Mr. Bhupesh Gupta to let me continue for 
some time. 

SHRI BHUPESH GUPTA : I am very 
glad you are here. 

SHRI T. N. SINGH : So, I was asked as to 
why the licences of Messrs. Birla, Dalmia 
and a lot of others were not cleared. I said 
that we had certain limitations because they 
all want foreign exchange. As soon as the 
licence is given, foreign exchange has to be 
allowed. And we had been begging and 
borrowing all round, right and left. I did not 
like it. I have been opposing foreign aid. 
And I pointed out to them; "What about you 
? You hold licences for the last eight or ten 
years." I gave examples. I said: Why do you 
hold licences for such long periods ? To 
block-others ?. 

SHRI BHUPESH GUPTA: Who is that? 

SHRI T. N. SINGH : Birla, So, why did 
they hold licences for eight to ten years? It 
was only to block the others from getting 
licences. Of course, there are delays in the 
Government offices. I know how the 
bureaucracy functions. I am fully aware of 
that delay. But why don't the Ministers say, 
"You the big business   and 
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the bureaucracy are in league in delaying 
licences."    Instead   of  that,    the  Govern-
ment is apologetic.   They have apologised 
thrice.    They   have   revised   the   licensing 
procedure.    Why     ? To quicken decisions. 
That is the    appoach.    Now what will 
happen with regad to these    commercial 
banks   ?    You  will  tell them;   'Do   this, 
do that, but you will also   be responsible for    
the    credit     worthiness     of    the 
borrowers.' Now,  who   is  creditworthy ? A 
man   like  me   or Mr.    Bhupesh Gupta or   
Mr.   Birla ?   The answer is obvious. 

SHRI BHUPESH GUPTA : Sir, on a 
point of personal explanation. A man like 
me does not come into the picture. I have 
never entered the Yojana Bhavan nor have I 
been a Chief Minister. 

SHRI T. N. SINGH : I am talking of 
banks. You have not heard me properly. So 
this is what has been the position. Now, Shri 
Bhupesh Gupta has been talk'ng of Yojana 
Bhavan. I think I should say something about 
it. Many organisations have got many 
defects. Even so the Planning Commission 
has had many failures and shotcominss. But 
during the last four years, I hope nobody will 
object, our Prime Minister brought about a 
lot of reformation in the Planning 
Commission. The Planning Commission, 
once upon a time, was supposed to be the 
brains' trust of the country and it was 
supposed to guide, direct, the policies of the 
Government and also look to the 
implementation of the Plan programmes and 
give its opinion from time to lime. Now 
what was done? Instead of trying to make 
the Planning Commission into an effective 
body, an attempt was made to make it a 
purely advisory body. This is what was 
done. Dr. Gadgil is now no more. I told him, 
you are making a mistake in becoming a 
purely advisory body, whatever little you 
could do towards achieving socialism will 
now be stultified,  you  will   be  nowhere... 

SHRI BHUPESH GUPTA : Here you are 
becoming a little partisan. You should be 
learned and informative. You are becoming 
partisan, because the greatest man, the man 
who sabotaged the Plan most was Mr. 
Asoka Mehta. He is the greatest saboteur 
and you start with him. 

SHRI T. N. SINGH : I am coming to that. 
I am talking at present of the changes in the 
structure of the Planning Commission. I am 
not talking of personalities who played their 
part in that. I will come to it later. Sir, I 
hope you will not mind my taking a little 
time. I am talking at present of the changes 
made in the structure of the Planning 
Commission, and this is what was made. 

Now about the latest position. I will not 
talk of the minor administrative changes that 
have been going on. What is the latest 
position ? Now it has become a Ministry, a 
part of the Government. Its independence has 
gone. Formerly there used to be a Planning 
Minister, but nothing like a Planning 
Ministry. Now there is a Planning Ministry. 
You will find a provision of Rs. 4 lakhs in the 
Appropriation accounts. So I say that is a step 
in the wrong direction. 1 warn the country 
and the House that this ministerialisation, if I 
can use that word, of an august body like the 
Planning Commission is denigrating it, this 
should not have been done. They should be 
allowed to function as people possessing the 
brains of the country. That is how they should 
be allowed to function instead of being a part 
of the Government. Our Planning 
Commission was conceived of in a 
democratic set-up. I am sure even today there 
is every idea, every intention, that the 
Planning Commission should be continued in 
a democratic way, in a democratic set-up. I 
hope it will not be bureaucratised. I fear it is 
going to be bureaucratised. Therefore, I 
would I very humbly suggest that this trend 
should 
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[Shri T. N. Singh.] be reversed. Then he 
talked about the other thing. Mr. Subramaniam, 
the Planning Minister, and Mr. Asoka Mehta, 
according to me, were responsible for devalua-
tion . . . 

SHRI BHUPESH GUPTA : That is right, that  
is correct.    I agree with you. 

SHRI KALYAN ROY (West Bengal): And  
Shri Sachin Choudhury. 

SHRI T. N. SINGH : He came later on. Let 
us forget about him. 

SHRI BHUPESH GUPTA: Nobody 
remembers   his   name. 

SHRIMATI PURABI MUKHOPADHYAY 
(West Bengal) : Shri T.N. Singh is divulging all 
the secrets of the Planning Commission of 
which he was a Member. I wish he divulges the 
secrets of how they 
all opposed the Privy Purses Bill and other 
things. 

SHRI T. N. SINGH : That question was not 
there at that time. 

SHRI BHUPESH GUPTA : For that you 
should wait till Shri T.N. Singh goes to that s'de. 
How can he divulge it from here ? Have a little 
patience. You wait till Shri Om Mehta takes him 
there and then he will divulge. You ask—I 
forget his name. What is his name ? He was also 
a Minister. Yes, you ask Shri Manu-bhai Shah. 

SHRI T. N. SINGH : I request my friend to 
allow me to proceed. I was speaking about 
devaluation... (Interruptions) I must humbly 
request my friend Shri Bhupesh Gupta to let me 
continue. Let me not be disturbed. I am likely to 
forget the trend of my speech. Therefore, I crave 
your  indulgence. 

[THE VICE-CHAIRMAN (SHRI AKBAR ALI 

KHAN) in the Chair.] 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI    KHAN):    No    more    interruptions. 

|     SHRI T. N. SINGH : 1   was taking   of 
devaluation.    Why    did it occur  ?   That appeared 
in the papers and there is  no question  of divulging 
anything.   Extracts from the World Bank report of 
1964 appear-I ed  in  the papers.   This devaluation 
was I preceded by   an inquiry conducted by the 
World  Bank team that visited  India.    It was an 
inquiry into our economic affairs by  the  World   
Bank   team.    I  forget  his name.   They   reported   
tlv.t   unless   India devalued   something  like   50   
per  cent   or more and unless   America and World 
Bank offered something like 800 to 903 crores of 
rupees of foreign exchange for import of spares, 
components, etc.    things would not move.   They 
also said that America should  offer this  only when  
devaluation was done.   That was the 
recommendaiion. And the World Bank would bless 
it.   This is  what  exactly  happened.    We  
devalued and got the amount.   What was the posi-
tion  before  that   ?   You will  recall  that there was 
a  war with  Pakistan  in   1965. We  then   decided,  
come  what  may,   this country shall be   self-
reliant, even at heavy sacrifices.   This  was the  
decision  because we have learnt a lesson.    The 
moment war took place, as usual, America and 
England became pro-Pakistani and anti-India. They 
stopped all aids.    Everything in  the pipeline was 
even stopped in our case, but not in the case of 
Pakistan.   Then we decided to be self-reliant.    I 
was then in the Government in the time of late Shri 
Lai Bahadur Shastri.    We decided not to deviate 
from the path of self-reliance and to Hell with 
foreign aid.   That was the attitude. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): When was it ? 

SHRI T. N. SINGH : In October-November 
1965, I travelled with Shri Shastri and I had 
discussions and correspondence with him. Nearly 
six years have gone by and we are now even more 
in the clutches of foreign aid of these very  
countries 
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These are the very countries which deserted 
us at the time of hostilities with Pakistan. 

Now, Sir, what is the story of foreign aid 
? In the First Plan period, right from 
independence, a little more than five years, 
the debt promised to us was of the order of 
Rs. 382 crores. We were able to utilise Rs. 
202 crores, paid back Rs. 24 crores in debt 
service and therefore, the net inflow was of 
the order of Rs. 178 crores, Tnat was in the 
first Plan period. 

Now, Sir, during the Second Plan period, 
that is, from 1956-57 to 1960-61, there was 
an offer of Rs. 2,500 crores. As against that, 
we utilised Rs. 1,430 crores and the debt 
service charges amounted to Rs. 119 crores 
and so, the net inflow was Rs. 1,311 crores. 
In the Third Plan period, it went up to Rs. 
2,868 crores, that is, two thousand eight 
hundred and sixty-eight crores and, then, 
came the period which is gloriously called 
the "Plan Holiday period", that is, about 
three or four years that intervened, when we 
had the Annual Plans. In these three years of 
Annua) Plans, we actually were able to 
utilise, in these years, in these years of non-
Plan period, after the war with Pakistan, 
foreign aid to the tune of Rs. 3,153 crores, 
as against the previous figure of Rs. 2,868 
crores. That is the position. 

SHR! BHUPESH GUPTA : It includes 
PL-480 ? 

SHRI T. N. SINGH : No, it does not. This 
is based on the Planning Commission's 
figure itself. Then, Sir, about the Fourlh 
Plan provisions, let me say this: They say 
that under the Fourlh Plan we are becoming 
self-reliant and that is their objective. Now, 
Sir, with Rs. 2,868 crores of the Third Plan 
period and the amount of Rs. 3,153 crores of 
the interrugnum, we are going to step it up 
to Rs. 4,130 crores. 

SHRI BHUPESH GUPTA : Mr. Singh, I 
think you are quite confusing these things. In 
the Third Plan—I give from my memory and 
I am subject to correction—about 28% of 
our resources came from external sources, 
whereas in the Second Plan that percentage 
was higher and you have to relate it to the 
total Plan outlay and from that angle, 
compared to the Second and the Third Plans, 
now, lesser proportion of the total Plan 
outlay is coming from the external sources 
and you leave out the PL-480 also. 

SHRI T. N. SINGH : No, I do not accept 
your position.   Let us differ on this point. 

SHRI BHUPESH GUPTA : No, no; I am 
not disputing. 

SHRI T. N. SINGH: This is my position. 
Sir, in the fitst two years of the Fourth Plan, 
that is 1969-70 and 1970-71 respectively, the 
utilised foreign aid in the first year was Rs. 
866 crores and in the second year it was Rs. 
769 crores and debt services have been 
amounting at the same time. It is now Rs. 
435 crores and at the end of the year it is 
going to be Rs. 500 crores. 

SHRI BHUPESH GUPTA : What is that? 
SHRI T. N. SINGH : Debt services. That 

is the position today. We are becoming 
indebted, today. We get foreign aid in order 
to pay back the earlier one. That is the 
position! 

Sir, I was telling you how the policy of self-
reliance has been abandoned by the present 
Government. I accuse the present 
Government of giving up the policy of self-
reliance and the people responsible for this 
dependence on foreign aid to a large extent, 
going with a begging bowl, are today taking 
charge of the Planning Ministry. That is the 
position, Sir. China did it. They got 'Swaraj' 
a year later, in 1948. And they were able to 
become much more advanced than we are 
today... 
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THE VICE-CHAIRMAN (SHRI 
AKBAR ALT KHAN) : You have already 
taken about 50 minutes. 

SHRI T. N. SINGH : I will just take 
another 5 minutes... 

SHRI BHUPESH GUPTA : Make it one 
hour. 

SHRIT. N. SINGH : I am really sorry the 
House will excuse me. Now, Sir, I want this 
policy of self-reliance to be followed right 
now. The Chinese were able to do it. We 
can also do that. We are more intelligent 
than the Chinese. And we have got to face 
them. They are hostile to us. We have got to 
face the situation. 

I am not an expert on foreign policy. But 
I do feel that there is need to change our 
foreign policy. I think we should do away 
with foreign assistance—Mr. Bhupesh Gupta 
is not here—even assistance from Russia. 
The record of Russians in Tashkent is no 
less regrettable. From what little I know, 1 
can say that Lai Bahadur Shastri was 
pressurized beyond measure, and his 
colleagues also pressurized him, who went 
there. This is what I want to tell the House. 
1 will not try to judge Lai Bahadur Shastri 
after his death. But he was  pressurized. 

THE VICE-CHAIRMAN(SHRI AKBAR 
ALI   KHAN): Do   you think that he  was 
amenable to pressure ? 

SHRI T. N. SINGH: Every one is amena 
ble to pressure. I am, and you are, amenable 
to pressure. In a democracy you have got to 
take the consensus in view. Your own 
colleagues press you day and night. He 
never claimed that he was an extraordinary 
person. He was a common man, like other 
common men. He never claimed credit for 
any extraordinary merits. I won't say 
anything more on the subject now.    Sir,  
after having said  with all  the 

emphasis I can command that we should 
adopt a policy of total self-reliance right 
now, I would like to make some suggestions 
also for the consideration of the Go-
vernment, lest it might be said that I am just 
criticizing. 

As 1 said in the beginning, our young 
men, our engineers, technicians, etc., arc 
unemployed, which is really very, very 
regrettable. Our people in the villages are 
unemployed. They tighten up their belts and 
somehow carry on. They become the 
dependants of a single earning member of 
the family. That's how they are going on. 
This will not be tolerated for long. We talk 
of Nexalites. But I tell you that the 
youngmen of today are very, very unhappy. 
They are sitting in a explosive situation. 
Unless we do something, right now, for the 
educated and the uneducated unemployed 
both, I say we shall not be protecting this 
country from an calamity, a serious 
calamity. Many people have taught us many 
things but today in the evening of my life I 
realise there was nobody wiser than 
Mahatma Gandhi. He felt the need for 
providing employment and also the need for 
simplicity, the rich owning property only in 
trust and not for flaunting the wealth. So I 
want the modern version of what Mahatma 
Gandhi said—a network of small industries 
in which our youngmen will find 
employment. What is the difficulty ? Why 
cannot our educated engineers take to 
industries ? What is the reason ? The reason 
is, they have neither the capacity nor the 
actual psychology for taking risks. They 
cannot take-risks. So in Mexico they 
provided an assured market for whatever the 
small sector produced in such selected areas 
and in those areas the small sector 
flourished. I suggest that it was probably a 
good idea to have a Super Market or Super 
Bazars, a network. Unfortunately it 
deteriorated into an American idea. We 
thought only of Departmental Stores run by 
big Johnnies. 
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Here our own experience shows that the 
handicrafts which were dying, and which to-
day cannot technically exist, the hand-
looms which cannot technologically com-
pete, are surviving, not only surviving but 
give employment to many people. Why ? It 
is because we have the Handloom and the 
Handicraft Emporia to take care of the 
products. Once the risk is covered of the 
engineers you ask him what he can produce. 
He says : 'I can produce this and you say : 
'Go ahead, whatever you produce [ will 
purchase provided it is of the requisite 
standard'. In the Industrial Estates in 
Hyderabad and Mysore, wherever there is 
an assured market, they are prospering. In 
Bangalore, the HMT have an Industrial 
Estate of their own and whatever they 
produce, they purchase. They are 
prospering. So I say that this ad hoc 
provision of Rs. 75 crores is not going to 
help in any way except it may be good 
publicity stunt but it is not going to help. 

SHRI     MAHAVIR    TYAGI  :   Party 
workers will be accommodated. 

SHRI T. N. SINGH : That will be tragic. 
So I suggest your giving them credit faci-
lities. Go them funds, provide them with the 
market and our young engineering 
graduates will do it, I am sure our young 
farmers' sons will do it and our labourers 
will do it if you provide them with the neces-
sary credit facilities and the market. There 
should be provision for that purpose. I 
suggest this last item of Rs. 75 crores should 
be earmarked for that. I am a born agri-
culturist. I do not do agriculture these days. 
I have just been to my house and I thought, 
let me see the nationalised bank and what 
they can do for me. I have some 70 bighas 
of land among 70 members of the family, 
probably one bigha per head. I thought I 
shall ask the bank to help. I went there. I am 
an M.P. So the man was very nice and even 
gave me coffee. He was very encouraging 
and nice.    I said: 

'My nephew who is carrying on here will 
see you'. I went back again this time and I 
asked my nephew what happened. He said: 
'Nothing'. He said that he talked of so many 
things. It was all bogged in red tape. Our 
nationalised banks are worse than what they 
were before. This is my frank opinion. 
About the other things that are happening in 
the offices I do not wish to say. These are 
some of the suggestions that I wanted to 
make. I am really grateful to the House to 
have listened with patience to whatever I 
have said—good bad or indifferent—and it 
may have been wise or unwise. I crave your 
indulgence but what 1 said sincerely I have 
tried to say.   Thank you. 

, SHRI D. P. SINGH (Bihar) : Mr. Vice-
Chairman, I have listened to the speech of 
the learned Member on the other side and 
his solicitude for the young men generally. 
May I remind him that it was during his 
period as the Chief Minister of Uttar 
Pradesh that students were shot in his own 
town and four of them died on the spot and 
a number of them within hours were found 
helpless in the hospital ? Of course various 
things have been said about how things are 
going on, how the private enterprises are 
going to    dogs and so on. 

Before I take up these questions one by 
one, may I place before you my views about 
the working of the Finance Ministry ? I 
think the greatest evil today is the rise in 
prices. Even in this morning's papers we 
came across a news item that there has been 
a significant rise in the price index number. 
We have heard from the Finance Minister 
that the reason for it is the parallel currency 
that is going round all over the country, 
chasing everything, defying all planning, 
defying all economy and baffling the 
Administration. At the moment with the 
present budgetary structure and the present 
taxation structure it is inconceivable how 
any person can go about with 
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[Shri D. P. Singh] large amount 
of surplus funds unless he defrauds the 
income-tax authorities and cheats them 
either by suppression or evasion or by 
whatever means possible. That is the 
position under the tax structure as it is 
today. This year of course you must have 
seen, Sir, it is more stringent. After a lakh of 
rupees, only Rs. 7,500/- is available as 
savings in the next lakh of rupees and only 
Rs. 2,500/- in the next lakh of rupees. 
Formerly of course one could have been left 
with larger savings even in the higher slabs, 
a little larger of course. But now if this be the 
level of savings of an individual after 
payment of income-tax how is he able to get 
all this money at all ? How is all this black 
money going round ? The black money after 
all must have come to him at some stage as 
an income and that income must have 
positively escaped taxation. 

SHRI T. N. SINGH : It is not so simple 
as that. 

SHRI D. P. SINGH : It is simple; the only 
question here is the integrity of the person. 
If the man is honest about the payment of his 
income-tax it is simple and straight-forward; 
the complication is brought about by lack of 
integrity and by lack of honesty. 

SHRI T. N. SINGH : At all levels. 
SHRI D. P. SINGH : I say at all levels and 

I would emphasize that. If that be the 
situation then it is obvious that over a 
number of years he will have gone on 
evading taxes, saving the money and in-
vesting it and trying to introduce it back 
again by various means, by bribing and 
corrupting people and thereafter trying to 
establish an order. And this is posing a 
problem before the nation and hampering the 
nation's march to the socialist goal. In the 
present structure it is simple enough to 
achieve socialism by merely appointing 
another thousand Income-tax Officers. The , 

difficulty today is that an average Income-
tax Officer is so much overworked, so much 
saddled with' work that he is not able to 
pursue the return of various persons. What is 
the procedure involved ? In the case of those 
who earn up to Rs. 25,000, you do not look 
into their returns at all except for the fact 
that at the end of three or four years three or 
four per cent cases are taken up. If 
perchance your case comes within that 
category, then, of course, it is another 
matter. Otherwise, you are likely to evade 
taxes altogether. Now, prima facie the 
question arises as to which Rs. 25,000/-. Is it 
the sum of Rs. 25,000/-which you claim as 
your income or is it Rs. 25,000/- as defined 
by the officer as your income ? Suppose you 
are able to escape taxation merely on the 
basis that you claim that your income is Rs. 
25,000/-. Then, you escape it outright and 
you have a four per cent chance in four years 
to get caught. Otherwise, you escape 
outright. Today in the case of those whose 
income • is Rs. 10,000 or so you accept their 
statement. You spare the Income-tax Officer 
from that burden and you ask him to devote 
his time on the larger slab, people with a 
larger income. Therefore, they can 
concentrate more, collect more, check 
evasion and add to the revenues. Coming to 
the Income-tax Officer, he has not got the 
requisite staff. We have seen that when an 
ITO passes an order for three or four months 
nothing happens. There is no staff to carry 
out his order. The orders are not written and 
conveyed for execution and realisation. 
Follow-up proceedings are not taken up at 
all and ultimately things are delayed. The 
result is you repeatedly complain about the 
mounting arrears. We are told that the 
income-tax arrears a coup-pie of years back 
were Rs. 300 crores. This year it is Rs. 525 
crores. 

SHRI  MAHAVIR TYAGI :  Elections. 
SHRI D. P. SINGH : Not elections. May I 

invite your attention to section 140A of 
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the Income-tax Act ? Under it every person 
is obliged to pay advance income-tax. The 
person is asked to assess his income and on 
that basis to pay advance tax. The next 
check is at the end of the year. After six 
months or at the end of the requisite period 
a person files his return. He assesses his 
own income and what is called self-
assessment is made. Then, within thirty 
days he is required to clear off the tax 
which, according to him, is due. At both 
stages there is a penal provision. Now, what 
happens is that no steps are taken until the 
final assessment is made at the end of three, 
four or five years, whatever it is. In the 
meantime nothing happens to chase a 
person for realising the arrears or dues. The 
dues will go on mounting. If the provisions 
as in the Income-lax Act are pursued 
vigorously there is no reason why there 
should be any arrears. There should be no 
arrears at all. There may be a few cases 
where the dues may be irrecoverable and 
proceedings may have to be taken. These 
two things, in my view, could be easily got 
over by a little effort on the part of the 
Department. Give them more facilities. 
Have more Income-tax Officers to make the 
provisions more effective and see that they 
are acted upon. 

Then, Sir, looking into the Appropriation 
Dill I find there are three or four items which, 
in my submission, need to be attended to. 
Item No. 44 relates to Privy Purses. At the 
moment we are told that the Constitution 
(Amendment) Bill is on the anvil. Already in 
the Lok Sabha the Constitution 
(Amendment) Rill to amend article 368 has 
been introduced. Another one to amend 
article 312 has also been introduced. These 
are enabling measures and i have very 
reason to hope that the purpose for which 
these Bills have been introduced and the 
sanction of Parliament sought will be 
achieved. It is to abolish the privileges in 
every form, wherever they exist.   Now, we 
do hope that the consti- 

9RSS/71—6 

tutional amendments are going to follow 
suit. Therefore the provision for privy 
purses—the entire amount of Rs. 4 crore 
odd—in my submission, is misplaced. Pro-
bably, they could wait for three months or 
so and ask for the proportionate amount 
There is scope for reduction there. 

Sir, there is item 14—Customs. That is 
another item to which special attention has 
to be paid. From various enquiries from the 
customs officers, their staff here and there, it 
appears that not more than 3 per cent cases 
are detected. And this is the view of the 
authorities; the impression of people who 
know the subject here and abroad is that even 
if 10 per cent cases are detected, then the 
smuggling would stop outright. There, i here 
was a case for the intensification of effort. 
After all, this effort is not something which 
proves fruitless or useless, and there has 
always been a proportionate or a 
corresponding return to the effort. Every 
third day or alternate day, we hear of catches 
of Rs. 2 lakhs or Rs. 15 lakhs or Rs. 55 
lakhs. And if this is rate of the catch and this 
is the reward for any intensification of 
efforts, by providing them with steamers, 
with launches, with aerial protection, with 
guns and rifles, you can do much more. The 
customs officers in their various 
representations to the department have been 
demanding these and cars and other facilities 
to be'able to chase the customs evaders or the 
smugglers. If these various facilities were 
provided, probably there would be a 
justification for it and therefore I feel that 
the result would be more, not less. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): You have airea taken  
15 minutes,    How much more  will you 
take ? 

SHRI D. P. SINGH : I will not take more 
than 5| minutes.   It will not be six. 

Sir,   atomic   energy   is   connected   with 
the strength of the nation, the vitality of 
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[ShriD. P. Singh] the nation as 
i! is called. With every march of the troop 
on the border, may be the Chinese, may be 
the Pakistanis or may be anyone else or 
may' be a boat or a submarine passing here 
and there, the nation is naturally perlufbed.    
And   as the learn- 

ne said, th 
lies in our strength. The Chinese some 
time ago were able to make themselves 
felt be it in the international affairs or be 
it in their national affairs. Though in one 
view it may be a serious strain on the eco 
nomy, in another view it may not be so. 
possession of arms and armaments 
may be itself be a deterrent, then you may 
avoid a lot of wasteful expenditure if you 
equip this nalion with things that will give 
you strength and that will deter others 
diking any hasty or precipitate action. 
Sir, another item which the Finance Minis! JI 
needs to be congratulated for is the crash 
programme, which is intended to help 
to a certain extent in the employment of 
the educated a; (educated  in  the 
villages. Since the problem is so large and 
so gigantic, if he cannot find resources we 
cannot grudge the sanction of the amount that 
he has asked for. But naturally one would 
have thought that faced with such a 
stupendous problem the efforts should have 
been bigger and the demand ought to have 
been much more to meet the obligations, 
particularly in the eastern region of this 
country, Bengal, Bihar, Orissa and Bombay. 

Mention has been made by people of 
telephone. Now people ask for a telephone 
but they are denied on the ground that 
facilities are not available and the usual 
answer given is that no cables are available. 
Therefore, if you insist then more cables 
will have to be imported. Then they say this 
country cannot afford foreign exchange. 
And that is the end of the matter. Sir, there 
is the Government undertaking   producing   
telephones   and   cables 

also, if necessary. There a little more 
investment could be made. This is a re-
venue paying department and this was not a 
wasteful expenditure at all. In that view of 
the matter this could be taken up. 

One mere thing to which I want the 
attention of the House to be drawn is the 
rural electrification programme. Since 
small-scale industries are entirely d 
dent on electrification, and on the setting 
up of these industries is dependent to a 
certain extent the employment of 
masses of our educated people and even 
those peop! (lntcally edui 
it would be necessary to suggest that soir.e-
thing more is done about it because it is the 
pivot around which the economy would run.   
That is all. 
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SHRI NIRANJAN VARMA : You are
right. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Do not disturb him. 

SHRI KALYAN ROY : Even the food 
that is given to a convict is not available to a 
citizen outside the jail. 
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SHRI M. RUTHNASWAMY (Tamil 

Nadu) : Mr. Vice-Chairman, Sir, the Appro-
priation Bill offers an opportunity to review 
the work of almost every Ministry, and, 
therefore, it is rather unfortunate that on the 
front bench, on the ministerial bench, there 
is only one Minister to listen to the criticism 
of all the Ministries. It is like a review of 
troops by the President where the troops 
were absent, the officers were absent but the 
representative of the Army was the Control-
ler General of Military Accounts. Though it 
is true that the Minister of State would be 
able to answer all the criticisms but they 
would be answers received at second-hand 

and therefore I think as in other Parliaments 
and Assemblies, when there is a General 
Debate on the Ministries, as many Ministers 
as possible should be present. There are 
about 50 or 60 Ministers. At least one 
Minister from each Department could be 
present at the time of any debate, at such 
sessions of the Parliament. 

Before I proceed to the criticisms or 
observations on some Ministries—I can take 
only 2 or 3—may I congratulate the Prime 
Minister on the new and young blood that she 
has introduced into the Ministry? There is 
the Ministry of Finance headed by a very 
experienced Minister who is so competent 
that he has an answer to every question but 
has no solution to the financial problems 
with which the country is faced. He has an 
abie assistant in the Minister of State who, 
although new to the Ministry, is able to give 
a good account of himself, is able to stand 
upto the machine-gun fire of supplementary 
questions during the Question Hour. There 
is also the Deputy Minister who has shown 
her competence in the recent discussions on 
these Budgets of the States that had no 
legislatures of their own but may 1 beg her 
to resist the 'fatal finality', feminine fluency 
to which she is addicted and which finds old 
people like myself rather difficult to follow 
her at her speed? 

Let me take the Defence Ministry first. It 
costs us about Rs. 1200 crores and what 
value do we get from it from this expendi-
ture? We have been told by the Minister of 
Defence time after time thai our Defence 
Forces are ready to meet any contingency. 
Does that include a two-front war, a war 
waged by Pakistan and China at the same 
time and for how long can that war be con-
tinued ? Have we got the equipment, espe-
cially have we the ammunition that would 
last at least one year in order to carry on a 
war to finish? In the recent wars that we had 
to fight, in the Chinese war our army 
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was badly mauled not by any fault of its own 
but by" the fault of the civilian Ministry. 
Then in the Pakistan war we were able to 
knock the Pakistani Army about but we were 
not able to knock it out and thus we had to 
go to Tashkent in order to conclude, what I 
call, only an armistice and not peace. Of 
course according to the London Times' 
estimate of our army of its military numerical 
strength, it is the largest army in the East but 
how effective can it be as regards the 
equipment, the modern weaponry? Has it the 
mobility that will be able to face a modern 
Army? Is it trained especially for guerilla 
warfare which seems to be the fashionable 
kind of warfare in the mod} ern times?Is our 
Border Force equipped with the special 
equipment that it required for a Border 
Force? It has to meet only hit-and-run 
incursions into our territory. Has it got the 
mortars and hand-grenades and the small 
weapons that are required for a Border 
Force? With regard to our Coastal Defence—
coming from a coastal State I am naturally 
concerned about the coasts-of course we 
cannot have a large Naval fleet with large 
vessels with modern equipment but we should 
have enough vessels to constitute an effective 
Coastal Defence. Have we the small Defence 
Craft that are needed? We have three 
submarines. There must be more than that. 
We must have one submarine added every 
year. May I submit that we should not be 
dependent totally on Russia for the supply of 
our submarines? Russia is new to naval 
warfare; it has just come into the field. No 
doubt it has got a large naval force and it has 
got great naval ambitions but that fleet has 
never been tested in a first class naval war. 
Therefore we do not know about its naval 
possibilities. Whereas there are tried naval 
countries like the United States of America, 
like England, like France, from which we 
can get our naval equipment. There is one   
erious defect in our small craft for 

coastal defence and that is the lack of motor 
torpedo boats which every navy has. The 
German Navy had it in the first world war. a 
large torpedo fleet has been built up in 
almost every navy in the world. In fact 
whole battle has been won with the aid of 
motor torpedo boats. In answer to a question 
of mine the Defence Minister replied that 
there were no torpedo boats but instead of 
that we had what are called Seaward 
Defence boats. Even those we have got only 
two or three. For our long coast line of 3,000 
miles there ought to be at least half a dozen 
of these seaward defence boats. With regard 
to naval stations we must multiply them as 
far as possible. We cannot depend upon a 
single Mazgaon Dockyard to build all our 
fighting vessels. Marma-goa which is a fine 
harbour is a possibility; it ought to be 
developed. It could form a good naval 
station on the West coast and on the east 
there are the Andaman Islands in which there 
is ample scope for the establishment of a first 
class naval station. We ought to have a naval 
dockyard in the Andaman Islands and we 
ought to build it up as a first class naval 
station because if there is any naval threat 
from the east it must pass the Andaman 
Islands. The number of small islands that are 
there between the Andamans and the 
Burmese coast should be in our hands or at 
least we should have some control over 
those islands. 

Then in our Air Force are we fully equip-
ped? Even in regard to numbers we have got 
only about 45 squadrons. Is that enough? 
Fortyfive squadrons work out to about 500 
aircraft; we should have at lca^t 1000 aircraft 
in order to meet these possibilities of war on 
two fronts. 

In regard to reserves, an army like ours 
should have a large reserve force. Have we 
got that? I do not see any mention of any 
reserve force in our Defence Ministry Report.    
We   cannot   depend    upon    th« 
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Territorial Army; the Territorial Army is 
not fitted or trained for first class warfare. 
It is meant mainly for internal security. A 
large reserve force is absolutely necessary 
in a modern army. Even Germany and 
Japan which are by treaty limited in regard 
to their defence strength have a large reserve 
force behind their regular army. 

Then I come to the Ministry of External 
Affairs which costs us about Rs. 32 crores. 
Are we getting enough value for the money 
that we spend in this Ministry? The result 
of our foreign policy is that in times of 
crisis like the present one we have no friends 
and in times of peace we have candid friends 
who tell us the truth about things with 
which we arc concerned. Our foreign 
policy has allowed India and also Pakistan 
to be the playthings of the great powers, the 
United States of America, the USSR and 
China. It is between these three great 
Powers that the fate of countries like India 
and Pakistan is being settled. We speak of 
non-alignment. While we are non-aligned 
towards other powers or other States, these 
States are not non-aligned towards us much 
less in favour of us. In fact, we have 
enemies. We have hostile States. As I said, 
in the midst of a crisis, when we do need 
friends we have no friends at all to rely 
upon. India has come within the Russian 
sphere of influence. "Sphere of influence" 
has been the historic policy of the Russian 
State, whether under the Czars or under the 
Soviets. The Soviets are following the 
foreign policy of the Czars. The old foreign 
policy is being pursued more efficiently and 
more ruthlessly by t-he Soviets. The 
establishment of spheres of influence is a 
historic policy of Russia ano>».have walked 
into the spider's web. 

What about the work of our Missions 
abroad? Do they send informative reports 
about the state of feeling in the countries to 
which they are accredited and do those 
reports hive any influence on the modifica- 

tion of our foreign policy? Or, ar; those 
Ambassadors and Ministers abroad sent in 
order to carry out servilely the foreign 
policy of the Ministry which it has made up? 
In other countries it is not so. The 
representatives of their Missions, the Amb-
assadors of their Missions modify their foreign 
policy from time to time. We have heard about 
Mr. Wilson that, when he was Prime Minister, 
he was led down the garden path by certain 
officials, by a certain group in the 
Commonwealth Department. If they arc not 
able to do anything positive, at least they 
may do something negative that will ! not 
harm the interests of India. The ] other day 
we heard of our Ambassador at I 
Washington. When asked about his reaction 
to Mr. Nixon's visit to China, he said: "Oh, 
we must not take the Chinese at their face 
value." Is that the way of reducing 
international tension, tension between China 
and India? If our Ministers and 
Ambassadors abroad cannot do anything 
positive, they may at least keep their mouths 
shut. They are not called upon to give their 
views on all international questions. It is an 
elementary principle in diplomacy to keep 
your mouth shut so as not to compromise 
your country. And with regard to diplomacy 
the success of diplomatic negotiations 
depend upon the military strength that a 
countiy possesses. We negotiate only from 
strength, not from weakness. If negotiation is 
conducted under weakness, under military 
unprepared-ness, it is not negotiation on 
equal terms. Then, we have to accept the 
terms of the opposite party. In view of the 
failure of our Missions abroad—their reports 
have no value, have no influence upon the 
Ministry—may I suggest that our diplomatic 
agents be turned over to some other busi-
ness? They may become trade agents instead 
of being diplomatic agents. There are 
possibilities in trade, whereas there are very 
few possibilities for the diplomats in diplo-
macy. Trade can be encouraged and fostered 
by the work of our Embassies abroad. 
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Mission has got a Commercial Attache. 
What do these Commercial Attaches do? Do 
they send informative reports to our Minister 
of Foreign Trade, reports that will help 
foreign trade to develop, help trade between 
India and other countries to develop? To a 
question that I put to the former Minister of 
External Affairs, he said: "Oh, yes, there are 
reports," But when I went to the Library and 
asked for reports from Commercial attaches. 
They showed me only a report of the Minis-
try on those reports. We want to have the 
reports first hand to see what our Missions 
abroad have reported upon the commercial 
possibilities thai offer themselves to our 
country in these foreign countries. Every 
country does it, every country publishes its 
commercial attaches' reports, their trade 
reports. So 1 think it is time that our dip-
lomatic agents become more useful by help-
ing the development of our trade, our foreign 
trade, rather than players of the diplomatic 
game. 

Then, Sir, the third Department that I 
would like to deal with is the Post and I 
Telegraphs Department. That Department has 
a revenue of Rs. 284 crores and an 
expenditure of Rs. 265 crores. And I made a 
discovery from a recent report that even this 
Department has to pay a dividend to the 
genera! revenues. I thought that the Railway 
Ministry was the only Ministry that has the 
misfortune of having to pay dividend to the 
general revenues. T believe that it is under 
some Convention. But is ; there any 
Convention binding the Postal Department to 
pay a certain amount to the general revenues? 
The recent amount is Rs. 15 crores. This 
amount could be used to develop the postal 
system" in our country, which is rather 
defective. After i all these years, we have only 
106,000 post offices for a country which 
covers more than a million square miles and 
which has a population of more than 500 
millions, and out 

of these post offices, only 96,000 are rural 
post offices. We have about five hundred 
thousand villages and of these about one 
hundred thousand villages are served by 
post office, that is one-fifth the number. 
Then there are about 3,76,000 villages that 
are served by delivery of mails. These are 
the villages that have some contact with the 
outside village. So there is still work for the 
Postal Department to do. It must as far as 
possible cover the rest of the four hundred 
thousand villages. It might develop activity 
in the Post Offices which have not been 
developed. One of the possibilities is to serve 
as a bank in the villages. No doubt there is 
provision for a savings bank in most 
villages, in most post offices. But this is 
only in the branch post offices but not in all 
rural post offices. And in order to attract the 
deposits a higher rate of interest than the 
four to four and a half per cent that is now 
allowed by the post offices should be there. 
The State Banks allow an interest of seven 
to eight per cent for long term deposits and I 
do not see why the post offices should not 
offer an interest of live to six per cent for 
long-term deposits made by the rural 
depositors. 

Then there is another line which has been 
developed in countries like Fiance, Life 
Insurance is also done by post offices. Of 
course, we have a postal insurance system. 
But we want the life insurance system 
operated by the L.l.C. taken down to the 
village level. Mr. Vice-Chairman, in these 
ways the utility of the Postal Department 
might be increased. 

And there is another suggestion that I 
should like to make, and that is, whether in 
great towns or in Stale capitals or in smaller 
towns or even in the villages, the post office 
building should be the building of the 
Central Government; it should be a sort of 
building which offers facilities for the work 
of the Central Government in the Stale.    
The Central  Government  has    no 
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office building except those like the Accoun-
tant-General's offices and the post offices in 
the State Capitals. But in the United States 
of America the post office building whether 
in large capitals or in smaller towns or in the 
villages is the building of the Central 
Government where all the activities of the 
Central Government in the State are 
conducted. That would be a way of im-
plementing the policies and programmes of 
the Central Government in the States. It 
must have a building of its own. It must 
have agencies of its own. It must have 
officials of its own. It is rto use depending 
upon the Stat i Government and State offi-
cials to be the agencies of the Central 
Government. In the United States of 
America the Federal Government has its 
own agencies down to the village level. It is 
only then that the programmes and policies 
of the Central Government will be 
implemented in every part of the Slate. 

The Postal Department, Mr. Vice-
Chairman, I need not remind the House, is a 
very important Department because it is the 
Department which promotes intellectual 
communication between the people of the 
North and the people of the South, the peo-
ple of the East and the people of the West, 
the people in the towns and the people in 
the villages. It is through the Postal 
Department that communication between 
the people is developed and improved. And 
communication is absolutely necessary for 
integration of the people. As such the Postal 
Department has a great responsibility and I 
hope it will rise to its great opportunities. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Shrimati Pratibha 
Singh. 

SHRI MAHAVIR TYAGI : Sir, T do not 
want to make a speech.   If you do not 
mind, I just want to give one suggestion in 
a minute.   Yesterday in reply to Starred 
question No. 195 a statement was laid on 

the Table of the House with regard to the 
loans India has incurred. The total amount 
of loans we have incurred is Rs.' 789.33 
crores. This is the amount of loan burden 
that India bears. Sir, article 292 of the 
Constitution says: 

292. "Borrowing by the Government of 
India.—The executive power of the 
Union extends to borrowing upon the 
security of the Consolidated Fund of 
India within such limits, if any, as may 
from time to time be fixed by Parliament 
by law and to the giving of guarantees 
within such limits, if any, as may be 
fixed." 

So the Constitution has actually mentioned 
in so many words that the limits of loans 
may be decided by Parliament. It is not 
compulsory. But then how long will the 
executive power or the Government be en-
titled to incur loans? This is a burden on the 
coming generation. No expenditure, not 
even a pie, can be incurred without 
Parliament's sanction. On these loans we 
have to pay interest. That is something 
which is not in keeping with the spirit of the 
Constitution. I would, therefore, request my 
friend to record for Government's consi-
deration that as required by article 292 the 
Government may from time to time take the 
sanction of Parliament to fixing the limit to 
which they could borrow. 

SHRIMATI PRATIBHA      SINGH 
(Bihar) : Mr. Deputy Chairman, while 
supporting the Appropriation Biil for 1971-
72 I would like to understand a few things 
which have not been properly explained. 
We have been told that a sum of Rs. 55.48 
lakhs and odd has been paid for the Birla 
House on Tees January Marg. This has 
obviously been done not because the House 
is needed for establishing a club or an 
office. It has been acquired as a National 
Monument connected as it is with the most 
tragic murder of the Father of the Nation.     
There   were  two  courses  open 
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[Shrimati Pratibha Singh] for this: (i) The 
owners should have gifted the property to 
the nation, or (ii) the Government should 
have acquired it soon after the tragedy. 
Nothing of the sort happened for a long 

number of years until the public opinion 
grew  strong on the subject.      Obviously 
the same two courses appeared the possible 
courses even now.   One would  naturally 
like to know why the second course, namely 
that of acquisition, had to be resorted to. Did 
the Government not succeed in persuading 
the famous Big House of Birlas to donate 
the property to the nation?   I am asking this 
as I feel it is unbelievable that a request of 
this nature could have been refused by any 
patriotic person.    It is also unbelievable 
that a price could be demanded by any one 
in our country for   what immediately after 
such a tragedy belonged to the nation.   It is 
unbelievable, Sir, that any one can trade on 
the saddest tragedy that could have ever 
happened in the world. There  must,  
therefore,  be some mistake somewhere.   
Why not place all the facts before the 
House?   In any case, the original lease 
under which the land was sold for Rs. 
23,000 and the agreement for the transfer of 
the property now and other relevant papers 
should be placed on the Table of the' House 
for the information of hon. Members. 
There is another aspect of this question. If 

the whole thing could wait for such a long 
time, how did it assume urgency at this 
juncture when we are faced with an over-
whelming catastrophe in the east by the great 
influx of refugees and the threat of war in the 
west.   It has often been questioned by the 
people that while alternatives regarding urban 
properties are under consideration, why has a 
stereotyped acquisition of this kind been 
hastened.   The property of the action is often 
questioned and some even go to the length of 
observing an unusual haste so far as the 
payment for the 

acquisition of this property is concerned. 
They also wish to know if the Government 
noted at what price the Birlas sold a similar 
plot of land in the same neighbourhood to a 
party only a few years back. 

There is also another consideration in this 
matter.   The Government  has  often 
acquired   private   properties   including  the 
lands of the very poor for the   establishment 
of colonies of even the high   and mighty, 
besides for public   purposes.   Has the 
Government been equally generous to these 
poor people?   Has the Government been so 
quick in the payment of compensation to the 
poor peasants?   It is well known that  men 
with  meagre  resources  or  no resources 
have been running from court to court and 
from door to door for years and years to 
receive those small amounts that have 
seldom   rehabilitated   them.   These and 
other such questions naturally haunt the 
minds   of  many.   One  would,   therefore, 
like clear statements about all this.   It is 
hoped that the answers will not try to mystify 
what needs to be placed clearly before the 
House. 

There are, however, some other subjects 
connected with Bihar to which also I would 
like to draw the attention of the Government 
through    you,    Sir.    The    Central 
Government has sanctioned Rs. 41. crores for 
the Ganga bridge which connects South Bihar 
to North Bihar.   A sum of Rs. 4^ crores has 
been sanctioned by the  Bihar Government. 
This makes a total of Rs. 9 crores.   The cost 
estimated for this bridge is about  Rs. 23 to 
Rs. 24 crores.   The question raised in Bihar is 
how the rest of this big cost would be met. 
For the purposes of trade, transport and 
defence, this bridge was important and now it 
is imperative.   North Bihar is connected at 
present with   South   Bihar  through   the 
Mokama bridge.   During emergency  Ganga 
bridge can ease the diverse  problems 
connected with  the  defence  of the  country. 
The 



 

journey through Mokama bridge has failed 
to solve the difficulties of transport between 
North and South Bihar. Hence it is humbly 
requested that with some adjustments in the 
Plan Ganga bridge may be given priority. 

Another problem of Bihar is the link 
roads. North Bihar has a border of nearly 
400 miles with Nepal. We have helped 
Nepal to build Purvi and Pashchimi Raj 
Marg. Similarly on the Indian side we have 
built lateral road. On the Nepal side we are 
connecting Purvi and Pashchimi Raj Marg 
to Indian Border with link roads, e.g. from 
Dhalkebar in Nepal via Janakpur we have 
connected India at Bhitta check-post in 
Sitamanhi sub-division. India and other 
countries are now trying to connect the Purvi 
and Pashchimi Raj Marg with India through 
link roads. Now on the Indian side too, we 
need link roads from the Nepal Border to be 
connected to the lateral road. This is 
absolutely necessary in view of the 
construction of the Kodari road situated in 
Nepal. The Himalayas no longer serve as the 
great protective wall. Therefore, these link 
roads are a necessity and not a luxury at the 
present context. 

At the moment, Sir, there is also another 
urgent problem facing Bihar connected with 
damages caused by incessant rains and 
flood. The wheat and maize crops were 
destroyed by rain and rice seedlings are 
being washed away by the floods. With 
damaged roads it is difficult to reach even 
relief measures to the farmers. It is re-
quested through you, Sir, that the Central 
Government in consultation with the Bihar 
Government may immediately evolve such 
measures as may help the farmers to get on 
on an emergency basis, all the possible help 
to tide over the present difficulties. Arrange-
ments may be made for loans and seedlings 
to be given to the farmers, 

I shall also request the Central Govern-
ment through you. Sir. to expedite the cons- 

truction of Dagmara Barrage on the river 
Kosi besides the construction of Bhimnagar 
Barrage in Nepal. The expert committee has 
recommended the speedy construction of 
Dagmara Barrage which may help flood 
control measures too. The constructions of 
Dagmara Barrage would give us Riparian 
right, Dariyayi Hague, too. The Committee 
has also recommended that it would be in 
the national interest to combine the road and 
railway bridge with Dagmara Barrage. 

Now a word about Bangla Desh. This 
gigantic problem that the civilised world is 
facing has been tackled by our Government 
under the guidance of the Prime Minister 
with courage, forbearance and imagination. 
All efforts to help the vast number of re-
fugees who have been uprooted for no fault 
of theirs have the first priority. What has 
been done and is being done under extreme 
provocation from Pakistan and a certain 
pressure internally has, as you know, Sir, 
evoked worldwide appreciation and praise 
for our Prime Minister. We must all be 
prepared for sacrifices needed to create 
conditions for the return of this suffering 
humanity to its home and its rehabilitation. 
To this end, we will not grudge any demand 
made on us and we assure our fullest 
support. 

Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Shrimati Purabi 
Mukherjee.   She   will   speak   in   Bengali. 
♦SHRIMATI PURABI MUKHOPA-

DHYAY : Hon. Mr. Vice-Chairman, I 
wholeheartedly support the demands for 
grants, presented by the hon. Finance 
Minister. 

Sir, we shall have to fulfilthe assurances 
that we gave to our people. It will be a 
mistake to think that we can fulfil our assur-
ances immediately.    Ours is a big country 
♦Original speech in Bengali. 
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[Shrimati Purabi Mukhopadhyay] i 
and we have various problems. In order to 
solve all the problems we require co- ' 
operation from everybody. It is quite 
natural that we require more time to solve 
our various problems. We also require more 
resources for the same purpose. We are 
trying to increase our resources and there is 
indication of that effort in this budget. We 
have increased wealth tax by 8%. We have 
also increased surcharge on income-tax by 
5%. It is hoped that the widening gap 
between the incomes of the rich and the 
poor will be narrowed down gradually. In 
the last year's budget Rupees 152 crores 
was provided for investment, in this year's 
budget we have provided for the same 
purpose Rupees 250 crores. It is hoped that 
this increased amount of money for 
investment will create new employment   
opportunities   in   the   country. 

Today, in our country, we have nearly 20 
lakhs unemployed young men. This figure 
includes highly educated and less educated 
persons. In order to provide jobs to these 
people our experts- should examine how 
we can increase our resources through 
various sources. Last year the total 
investment was Rs. 152 crores. This year it 
has been raised to Rs. 250 crores. 

Those who say that this budget is not 
grovyth-oriented, are wrong. In all our 
activities we have made efforts to increase 
our economic resources. At the time of 
presenting this year's Budget the Finance 
Minister proposed to impose a ceiling on 
urban property. He also wanted to bring the 
rich agriculturists within the purview of 
agricultural income-tax. He then wanted to 
increase the expenditure tax and the gift 
tax. We know that he has made provisions 
for stopping evasion of taxes. He has also 
restricted pleas ure trips to foreign 
countries. So, through all these measures, 
our government is trying to strengthen the 
foundation of Indian economy. 

We have serious unemployment problem 
in our country. I shall appeal to the Finance 
Minister that a Minister should be appointed 
to look after the unemployed people of our 
country. His function will be to create more 
jobs for the unemployed people. 

Sir, we still have the problem of drinking 
water in our country. There are many 
villages in our country where even a glass of 
water is not available for drinking. 
Therefore, more money should be granted to 
Himachal Pradesh and all the hilly areas and 
desert areas of our country in order that 
people living in tho^c places may get more 
facilities of drinking water. 1 hope the hon. 
Minister will do the needful. 

A sum of Rs. 30 crores has been allocated 
in this year's budget for providing drinking 
water facilities in the villages. I feel that this 
amount of money is not adequate keeping in 
view the extent of demands for drinking 
water in the entire country. 5 p. M. 

Twenty years have elapsed since Indict 
became independent. So, it is a matter of 
great regret that we are still unable to solve 
the problem of drinking water in our country 
even after twenty years since the attainment 
of independence. 

Sir, we believe in harmony of all religions. 
But it does riot mean that a particular 
religious community will enjoy more 
privileges than others. Therefore, al the 
special privileges for any religious commu-
nity, sanctioned by our laws at present, 
should be abolished as early as possible. Ey 
doing so, I do not feel, that our secular policy 
as laid down in the Constitution will be 
affected. We should have common laws for 
all the religious communities in our country 
and in that direction we must make constant 
efforts. 

Sir, we have much to say on Bangla Desh 
issue. On Saturday we shall get opportuni ty 
to speak on that issue. Therefore, I do not 
want to take much time of the House today. 
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Sir, 1 express my heart-felt gratitude to 
the Chairman, the staff of the Secretariat 
and to you for making the arrangement for 
interpretation of Bengali speeches into 
English as that has enabled me to speak in 
Bengali  today  in   this  House. 

SHRI A. D. MANI (Madhya Pradesh) : 
Mr. Vice-Chairman, Sir, I would like to 
speak on three Demands, the Demand of the 
Ministry of Information & Broadcasting, 
that is, Demand No. 5, Demand No. 34, that 
is, the Demand of the Ministry of Foreign 
Trade and the Demand of the Ministry of 
Home Affairs. 

Sir, I would like to mention here that 
when the Demands of the Ministry of 
Information and Broadcasting were being 
discussed in the other House, Shrimati 
Nandini Satpathy made a reference to the 
working of the Press in India'and t! 
Government of India has made a plan allo 
cation of Rs. 55 owes. Some Me 
have referred to the recommendations made 
by the Press Commission that the PTI 
should be converted into a corporation and 
there were also speeches contradicting them 
and telling those Members that they were 
wrong in ression that the Press 
Commission had recommended the setting 
up   of a   corporation. 

Sir, I was a Member of the Press Com-
mission and I can state here that at the time 
when we conceived the idea of having the 
PTI, the PTI had no financial resources and 
we had recommended a loan in order to 
stabilize the affairs of the PTI and made a 
recommendation to the share-holders that 
they should convert it into a corporation. 
The share-holders of the PTI are the news-
papers of India and there is a stipulation in 
the Articles of Association of the PTI which 
prevents any newspaper from having more 
than Bve votes in the annual general meeting. 

Sir, the hon. Minister of State for Information   
&   Broadcasting,   Mrs.   Satpathy, made 
certain remarks which are extremely 
disquieting to me as an old journalist in this 
country. Sir, I have been a journalist for the 
last forty years and 1 have been the Editor of 
a newspaper for   nearly 35 years and I -       >      
the Chairman of the PTI and the Chairman of 
the All-India Newspaper   Editors"   
Conference.   Sir,   I   Quite realise that there 
is a new wave in this country, that people 
want increasing participation  by  the  
workers in  the   'management of companies.    
I claim that I am sufficiently up-to-date in 
order to keep pace with this trend and I am 
not opposed to workers' participation.    But, 
Sir, when the Government  thinks of a 
statutory corporation, I want to warn the 
Government, as an old journalist,   that   a    
statutory  corporation, in the light of the 
experience that we have gathered from the 
working of the corporations in this country, is 
nothing but introducing government control 
over the newspapers and all the news 
agencies.    Sir, Mr. Yajee wants to know 
how you would like to exercise public control 
and that is a very valid question. The 
suggestion that I would like to make is that 
since substantial money has been invested in 
the building of the Press Trust of India in 
Parliament Street, which is valued at Rs.    1 
crore and 8 lakhs at the present time by the 
architects, and since the PTI liar, come to 
occupy a very valuable place in the public life 
and in the life of journalism in the country, a 
trust should be created to safeguard the inde-
pendence   of   the   PTI    I   am   prepared 
also to take only editorial workers on the 
Board of Trustees of the PTI in order to 
safeguard  the  independence of the news 
agency.   But beyond that the working of the 
news agency should not be subjected to 
control under any corporation because it will 
give a very bad name to India that we are   
destroying the foundation  of democracy in 
this country by trying to introduce 
governmental control. I am also prepared 
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[Shri A.   D.   Mani] to have on the Board 
of Directors of the Press Trust of India a 
workers' representative. 

Take the Life Insurance Corporation, for 
example. Many questions have been asked 
about LIC. Is that not governmental 
interference? The moment you put a news 
agency under statutory control, some sort of 
governmental inference will come in and 
governmental interference will spread. 

Sir, I would like to mention another 
news-agency working in this country—the 
UNI. It is still a developing service and has 
developed into a very good service also. 
You cannot compel a newspaper to 
subscribe to one service. The Government 
of India may amend the Constitution a 
hundred times, but it cannot compel a 
newspaper to take this or that service. That 
power nobody under the Constitution can 
take. I am afraid that the Minister of 
Information & Broadcasting is regarding this 
valuable medium of information like some 
commodity which should be brought under 
any statutory corporation. 

Sir, I feel very strongly in this matter. I 
want the Government not to say that they 
have given some sort of a grant to the PTI, 
of Rs. 55 crores. Out of Rs. 55 crores, a part 
is loan at the rate of 6% interest—or 7 per 
cent. The total interest which has been paid 
is Rs. 37 lakhs. The PTI took it at that time 
from the Government. Now if anybody 
takes money from a bank, it is taken as 
Government loan because all the banks are 
nationalized. The PTI could have got this 
Rs. 55 lakhs from any bank in view of the 
value of the property they have near the 
Parliament building. 

Sir, I hope the Minister for Information & 
Broadcasting would consider this matter, 
and not rush in with the idea of a statutory 
corporation, because she has to carry the 

newspapers of the country with her. In 
regard to this matter she cannot compel any 
newspaper if it become a public corporation. 
I want to tell the House here that as a 
journalist I would not have respect for the 
PTI the moment it comes under statutory 
control, if it becomes a Government news 
agency. 

I would now like to mention the second 
point about the Ministry of Foreign Trade. 
The other day there was a debate in the 
other House when the Demands for the 
Ministry of Foreign Trade were discussed. I 
t h i n k  a Motion was moved to consider the 
question of the import of American films. 
Sir, I am an unashamed film-goer, and I like 
to see good films. . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Every day? 

SHRI A. D. MANI : Not every day, but 
very often. Some of the American films are 
good; a lot of them   are trash... 

AN  HON.  MEMBER  : Name a   few. 

SHRI A. D. MANI : I can name a large 
number of them, but there is no time at any 
disposal. Now, I was surprised when my 
hon. friend, Mr. L. N. Mishra, said that he 
has terminated the agreement with the Mo-
tion Pictures Export Corporation regarding 
the import of films because our films have 
not been shown in America. Now, Sir, 
putting literature and films on the same basis 
as shoes and Usha sewing machines is a new 
idea in foreign trade. It is as fantastic as the 
Government saying that they would not allow 
the New York Times to be imported unless 
the Link and the Patriot are sold in America. 
You know what the Indian films are; some 
of them are good; there are some films which 
have won world appreciation. But we cannot 
compel people to purchase; we cannot 
compel the Americans to see certain films 
just because they are produced in India. They 
must be properly dubbed. 
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The argument was put forward in the 
other House and also outside that 96 
cinemas out of 7,000 in this country art-
showing English films. One thing will 
happen. If the American films are stopped, 
our films will not have any ideas for their 
plots. Most of our films are based on pirated 
ideas from American films. You all know 
very well that even the tunes are pirated.   
There was a suit filed. . . 

THE  DEPUTY   MINISTER   IN  THE 
MINISTRY OF FINANCE/fa*'rar?TO'?3q-
«T5ft (SHRIMATI SUSHILA ROHATGI) : 
It is just a matter of opinion. 

SHRI A. D. MANI : I want you to answer 
the point when you reply to the debate. 

SHRI K. P. SUBRAMANIA MENON: 
(Kerala) : We do not have any ideas? 

SHRI A. D. MANI : I am seeing films; 
you are not seeing. 

SHRI K. P. SUBRAMANIA MENON: I 
am sitting in this House and seeing... 

SHRI A. D. MANI : The main question is 
that we want our films to be exported to 
America. That is a desirable objective, not 
on commercial grounds only but largely on 
cultural grounds. There was a film sent by 
the Motion Picture Exporters Association to 
the United States for this purpose. We 
understand that our embassies were show-
ing many of our pictures free of charge. If 
you show anything free of charge, you 
affect the commercial possibilities of our 
pictures being shown abroad. Now, there is 
no use in our linking up this matter, saying 
that we must compel them to purchase 
certain films and then only we will take cer-
tain films from them. America does not 
have some kind of a society as we have. 
How can you compel a country to show 
your films when proper dubbing has not 
been done? I want this matter to be viewed 
in the proper perspective. 9 RSS/71—8 

I know that a lot of films containing 
scenes of violence and sex are being shown 
in the country and, unfortunately, this has 
also affected the Hindi screen. This is a new 
generation and you will find that the cinema 
has affected our country also. 1 do not like 
to see any thrillers—a man being shot dead. 
1 shudder when I see somebody being shot 
dead even on the screen; I do not like to see 
scenes of violence. But the question is, the 
Government says that they do not want the 
Motion Pictures Association to show spy 
films, and I may mention here that in the 
case of the murder of the Maharaja of 
Kishangarh, one of the accused persons has 
stated in the court that he saw the picture 
Samaj ko Badal Dab and then thought about 
this murder. We also produce pictures of 
this kind. We would like to have, in view of the 
violence that is spreading all over the coun-
try, some kind of a control over the pro-
duction ofpicturcs of violence in the Hindi 
screen also. This is very necessary because 
we are creating an atmosphere of adventure 
and recklessness among the younger genera-
tion. 

SHRI SHEEL BHADRA YAJEE : Where 
is the scene of violence in Samaj ko Badal 
Dab ? 

SHRI A. D. MANI : That is what he said. 
My suggestion to the Minister of Foreign 
Trade is that we must have a worthwhile 
arrangement entered into with the Motion 
Pictures Association of America. We would 
like to see American films also. We do not 
want to see shoddy films but we do not 
want the STC to como inio the picture. It is 
as bad as the STC handling the book trade 
and telling us what books we should read in 
this country. The Minister says that we 
should import films through the STC. We do 
not want Government control. 1 am 
prepared to have a non-official committee. I 
would like to have   the   Board   of Film 
Censors   to be 
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[Shri A. D. Mani] associated with this but 
not the STC, to come into the matter and 
interfering. What I say is all these 
suggestions are in the direction of the 
creation of a controlled and undemocratic 
society which may not be our intention but 
this will be the result and f feel that I should 
utter a warning as a person who values 
freedom and information that these 
suggestions made by the Minister for Foreign 
Trade are full of dangerous implications and 
have got to be very carefully scanned by the 
Government before they are accepted. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : These are facts. 

 

(THE VICE-CHAIRMAN (SHRI A. D. MANI) 

in the Chair) 
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THE VICE-CHAIRMAN (SHRI   A. D. 
MANI): If you want to yield to him, you will 
have to reply. Otherwise, you proceed with 
your speeech. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : You can speak on Saturday when 
the matter comes up. 
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THE VICE-CHAIRMAN (SHRI A.D. 

MANI) : Mr. Appan will now speak in 
Tamil. 

*SHRI G. A. APPAN (Tamil Nadu) : Mr. 
Vice-Chairman.. 1 want to say a few words 
to you on what I know about the 
Appropriation Bill. Whatever I say now may 
not be pleasant to the Members of the Rajya 
Sabha and of the other House. But I want to 
speak because I am a very poor man and I 
am speaking as a poor man. In our country 
our people are very poor. A man does not 
earn even Rupees 300 to 400 per year. 

I want to tell hon. Members how we 
should govern the country, how we should 
not govern the country and how we should 
adopt measures of economy. Japan, Ger-
many and America progressed very much 
by having a good economic policy. India 
also should progress in that manner. 

Sometimes I may use a word or two in 
English also because in English we can 
speak short to express more which cannot be 
done in the other languages in certain 
respects. Sir, power corrupts and absolute 
power corrupts absolutely. Nobody will be 
prepared to pari with power. That is, who-
ever tastes the loaves and fishes of office, 
♦Original speech in Tamil. 

he is not prepared to part with the   same. 
Generally, when a man in a village becomes a 
member of the village Panchayat, then he 
wants to become an M.L.A, an M.P., then a 
Minister, Chief Minister and even Prime 
Minister.   Some people do not want to be 
even Deputy Minister or Minister of State. He 
wants to become the leader of the whole 
nation.   He does not care to think whether he 
deserves that job or not.   Sir, we  are the 
representatives of the people. We represent 
the people.   We are responsible for 
safeguarding the country's finances and we 
should manage them economically. In the 
case of the family, the head of the family or 
father or the eldest son manages the household 
expenses and economises on expen* diture. In 
the same way persons who govern the country 
should economise on expenditure.   
Sometimes the head of the family is subjected 
to criticism and the family members get 
angry.   In the same way we have to criticise 
the Finance Minister, P.M. etc. It is our duty 
to criticise whenever necessary. But then   
some people get angry about it. Just as the 
head of the family manages the affairs of the 
family in a responsible manner, in the same 
way it is the duty of the Ministers also to 
behave in a responsible manner. Take the case 
of planning now. The Members of the 
Planning Commission shoul state as to how to 
manage the country' finances and how the 
country can progress. 

Mr. Vice-Chairman, in this country, some 
people are not realizing their responsibilities. 
In this connection, I may say that even some 
Members are having a selfish mentality and 
personal interests. Now when wc arc 
discussing about the country's finances. I do 
not want to speak on other subjects and 
waste the time of the House. I want to say a 
few words on the country's economy and 
how it can be taken on progressive lines. I 
want to emphasize that our country's 
finances should be managed efficiently and 
on economic lines. 
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Now, Sir, our country is plagued by 
casteism, regionalism and also linguism. 
Everybody says that he belongs to Madras, 
Bihar, Mysore, West Bengal etc. I regret to 
say that even Members of Parliament are 
behaving in a fashion as if they belong to 
this State or that State. This is regionalism. 

According to the Government Notifi-
cations both English and Hindi will go to-
gether in official business. If any of us wants 
Hindi version he can take Parliamentary 
papers and materials in Hindi, if he wants 
English version, he can take them in English. 
Members of Parliament who occupy 
responsible positions should understand this 
point i.e. Hindi and English should be there., 
A person who has not studied upon upto the 
10th standard and does not know English can 
become a Member of Parliament according 
to the Present rules. Here there is a bad 
approach and that is the approach of Hindi 
fanaticism. Some Members say that only 
Hindi should be developed. When we want 
that our economy should be developed some 
Hindi fanatics say that only Hindi should be 
developed. If we could have used the money 
which we spent on Hindi during the past 25 
years on our economy we might have by now 
become richer and more progressive than 
Japan and America. If at all there is one 
language which is highly developed in India 
to be used as a national language then it is 
only Tamil. For the past 25 years only Hindi 
has been developed unduly. I do not say that 
Hindi should not be given importance. But 
one's mother tongue also is important. 

The persons in authority should realise 
this. In the Constitution 15 languages have 
been mentioned as national languages. 
Previously only English has been used. They 
say that you can speak in Tamil. Because 
everybody speaks 1 also speak in Tamil. 

Now you can see this book. You say there 
is paper shortage in the country. Half of it 
contains the Hindi version and the other half 
conlains the English version which is not 
necessary. You give the Hindi version to 
those who want Hindi and give the English 
version to those who want English. If you do 
like this you can save paper and printing 
charges upto 50%. Those who do not know 
Hindi throw away Hindi version to the 
paperwala. If anybody wants this material in 
English only you need not give him the 
Hindi material also. If anybody wants the 
Parliamentary Papers in both English and 
Hindi you charge him for one set at waste 
paper rate at least. Hon. Members have not 
spoken about this matter here. I have stated 
about this not once but twice and thrice here 
but the authorities have turned a deaf ear to 
it. These are some of the documents that I 
have got here. Fifty percent of the space in 
them is covered by Hindi and the other fifty 
percent by English. It is a sheer waste of time, 
printing charges and also paper. I would 
request the Finance Minister to look into this 
and speak to the Prime Minister about this 
matter. Next time they should see to it that 
the Parliamentary papers in Hindi and 
English arc printed separately so that you 
effect economy in paper and money. To 
those Members only who want them in 
Hindi you can give Hindi copies and to those 
who want them in English you can give 
English copies. 

THE VICE-CHAIRMAN (SHRI A.D. 
MANI) : Mr. Appan, you have got two 
minutes, Two minutes more. There is one 
more speaker. 

SHRI G. A. APPAN : Mr Vice-Chair-
man, Sir. I am cutting the financial alloca-
tion of the whole country into half. 1 seek 
your protection Sir. I say that fifty per cent 
of the money is wasted by printing these 
things in English and Hindi. Members of 
Parliament are earning Rupees 400 
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[Shri G. A. Appan] to 500 a year by 
selling these documents. You may ask me as 
to what I am doing. I distribute them to the 
poor. These things are going for the welfare 
of the poor. I ha\e not bought jewellery for 
my wife. 1 have not purchased any lands. 1 
am not concerned about my betterment. You 
speak of socialism. What is socialism? 
Everybody seems to float in socialism. In 
India a man does not earn even Rupees 400 
per year. To save time and money I had ask-
ed the Railway Minister to see that the trains 
which go to important places of the country 
should be speeded up at least upto one 
hundred kilometres per hour. Officers, MPs 
and others should be compelled to travel in 
third class only. If they do not navel in third 
class then they can travel in first class or by 
plane by paying the difference from their own 
pocket. 

1 would like to congratulate the Prime 
Minister who has got a two-third majority in 
Lok Sabha. When she wanted the votes of 
Members of Parliament she raised the 
salaries and privileges of Members. I want 
to request Mrs. Indira Gandhi and the 
Finance Minister that we, as the servants of 
the people and the common man, should not 
get more facilities and privileges than a 
common man gets who is our master, the 
electorate. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Appan, there is one more 
speaker who wants to speak today. About 
the waste of money on literature you have 
taken a good deal of time. Now you can go 
on to some other point and (hen conclude 
your speech soon. 

SHRI G. A. APPAN : Alright Sir, I obey 
your ruling. I would request the Home 
Minister to see that the Central Government 
Gazette and Budget should also be [tinted in 
Hindi and English separately \ so that the 
paper  is not  wasted.   Here this 

book is priced Rupees 23. I do not know 
how many copies they print. 1 do not know 
how many Members of Parliament have 
really utilised it. It is simply wasting in a 
colossal way the poor man's funds. I request 
the Finance Minister to charge every 
Member of Parliament at least the paper cost 
for the material you supply. I am not going 
out of the way. 1 am speaking here as a poor 
man, as a citizen of this poor country. Then 
let me come to the point that I have to refer. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : You speak in English. It is very 
good. 

SHRI G. A. APPAN : Mr. Vicc-Chair-
nian, 1 want to say one more thing. I want to 
speak about my State. The Central 
Government says that the poor people 
should be helped. Our Chief-Minister, Shri 
Karunanidhi, was born in a common family. 
Only those who arc born in a common family 
know where the shoe pinches. Only those 
who wear chappals will know as to where 
the nail is. Only a common man will 
understand the problems of the common 
man. 1 was also born in a poor family. Only 
those who arc born in poor fami ies will 
understand the problems of the poor man. In 
Tamil Nadu after the Chief Minister Shri 
Karunanidhi took over the reins of office, he 
faithfully followed the teachings of the late 
Arignar Annadurai and has helped the poor. 
His main policy is to help the poor. He tours 
the whole State and conducts persona 
meetings with the public as Manu did in the 
past. Casteism should be abolished. He has 
given all sorts of help and relief for the poor. 
He has also started a 'Beggars' Relief Fund 
in our State. For slum improvement also he 
has started a trust. In this way you must also 
create a trust for every constructive problem. 
Then it can be solved. There is no use 
spending crores of Rupees every year. 
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As far as inter-State relations are con-
cerned, we should develop harmonious 
inler-State relations. It is very bad that the 
State Governments have to get the approval 
of the Central Government for each one of 
the schemes to start an industry etc. Every 
State should be given more powers of auto-
nomy and then only we can develop our 
country. The Government has stated that 
they would put up a steel plant at Neiveli, 
Salem. But so far nothing special has been 
done but only ordinary work is going on. 
We also wanted Tuticorin Fertilizer Plant 
but no sufficient progress has been made so 
far. Every-where the trains are running but 
in the Southern Railway the progress is 
very slow. I have been saying for the last 3 
years that in the Southern Railway the 
broad-gauge line should be introduced 
everywhere but nothing has been done. 

I want to say one more thing on the Cau-
very Water dispute. One excuse is g en In 
this connection the Central Government 
says that there is no popular government in 
Mysore now and it can wait. The Centre is 
like a father. The Mysore and the Tamil 
Nadu Governments are like his children. 
When these two children quarrel among 
themselves the Central Government is apa-
thetic. It is not possible to demolish the 
construction already made. If the Central 
Government does not take any action then 
what is the use of the Central Government? 
It is useless and it does not matter whethe 
the Central Government is existing or'not. 
We also know it. We can go to court. But 
everybody will laugh if a person goes to 
court when the father and the elder brother 
are alive. That is why I want the Prime 
Minister, Members of Parliament to say that 
until a popular Government is installed in 
Mysore the construction should be stayed. 
Yesterday, some Member had stated that it 
was Tamil Nadu which started the dispute. 
But who started the construction? That  is,  
Suggestio falsii suppressio  verii; 

that is concealing the whole truth of the 
matter. 

THE VICE-CHAIRMAN (SHRI A.   D. 
MANI) : Mr. Appan, you are repeating the 
point that both of them should not quarrel. I 
want to allow one more speaker. 

SHRI G. A. APPAN : Yes Sir, I am now 
finishing it. 

AN HON. MEMBER  : You can also 
speak in Tamil. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : 1 belong to Madhya Pradesh. I 
want to allow one more speaker before wind-
ing up. 

SHRI G. A. APPAN : I want to say some-
thing about Bangla Desh. We have been 
saying so many things on Bangla Desh. I 
want to ask as to who are the Members of 
Parliament who have actually visited Bangla 
Desh. How many Members have visited it? 
I want to know whether even ten per cent of 
the Members have gone there. I wish to state 
that the Members of Parliament both of Lok 
Sabha and Rajya Sabha, should go together 
and visit Bangla Desh in groups to study the 
actual situation. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Appan, you are going to get a 
chance to speak on Bangla Desh on Saturday. 
You conclude ycur speech now and you 
have already taken ten minutes extra. You 
have spoken in Tamil and you got a poor 
hearing. 

SHRI G. A. APPAN : Mr. Vice-Chairman 
I have only two points to say. I will submit 
to your orders. Sir, I want to point out to 
you the partiality of the Central Government 
in matters relating to the Harijans. It has 
been slated that seventeen percent 
representation should be given to the Hari-
jans in all spheres. But as regards the highe-
er posts, not even one or  

 per cent 
representation has been given to them. I 
have been saying that there is not a single 
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[Shri G. A. Appan] Harijan Governor 
or Chief Secretary or Ambassador. Twenty-
three years have passed after independence 
and 1 charge the Government with gross 
dereliction of duty in matters relating to the 
Harijans. You should appoint a Harijan 
Commission and invest it with judicial 
powers. Within a year you will find that 
seventeen per cent representation is given to 
the deserving Harijans. I say only deserving 
Harijans should be taken. More Harijans 
should be appointed as Governors and 
Ambassadors. Justice delayed is justice 
denied. 

So far as the Supreme Court and High 
Courts are concerned cases are multiplying 
and a large number of cases are pending 
there. There is no end to this. I want the 
Central Government to appiont more judges 
to clear the arrears of cases in the High 
Courts and  the  Supreme Court. 

All possible help should be given to the 
poor people. You are doing a lot for big 
persons. Whatever you do it goes to the big 
persons and not to the poor family man. 
Those who hold ten acres or less should be 
helped first always. You should introduce the 
unemployment insurance scheme to help the 
unemployed. You should introduce the 
insurance scheme like Crop Insurance and 
Cattle Insurance for the agriculturists. I find 
so many waste lands in the country and I 
want all the waste land should be developed. 
Not even an inch of waste land should go 
undeveloped. At least two or three crops 
annualy should be produced there. (Time bell 
rings). 

With these words, I conclude my speech. 
Thank you. 

THE VICF.-CHAIRMAN (SHRI   A.D- 
MANI) : Dr. Talwar. 

DR. (MRS.) MANGLADEVl TALWAR : 
Mr. Vice-Chairman, Sir, I believe in criticism. 
I think criticism, of Government and also 
individual, is good, if it is healthy and if it is 
constructive. 

Sir, I was disappointed to hear the series 
of defects pointed out by some of our hon. 
Members. There was no note of optimism in 
their speech. If we only point to the defects of 
the country and the Government, the people 
here understand; they have read, they know 
what they mean. But there arc millions of 
our countrymen, especially young people, 
who, if they hear only the dark side of our 
country, the performance of the 
Government, they would be filled with 
despair and disappointment. 

Sir, although Bangla Desh would be com-
ing after a few days and much has been 
spoken about it, yet I cannot help bringing to 
the notice of this august House through you 
that this is a human problem. Millions of 
people have been uprooted from their homes 
and hearths without any possession, without 
any food, etc. 

THE VICE-CHIARMAN (SHRI A.D. 
MANI) : Dr. Talwar, you can continue your 
speech tomorrow. The House stands 
adjourned till 11 A.M. tomorrow. 

The House then adjourned at six 
of the clock till eleven of the clock 
on Thursday, the 29th July, 1971. 
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